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GOVERNMENT OF KERALA

. Lew (Legiclrtion-H) Deprrtmcnt

NOTIFICATION

lst March, 2019

Dated, Thiravananthapuram, I 7th Kunbham, I 194

10th Phdlguna, 1940.

In prsuance of clause (3) of Articlc 348 of 0tc Cmstitution of India,
the Governor of Kerala is pleased to authorise the publication in
the Gazette of the following tranelation in English language'of the

Non-Resident Keralites' Welfare (Amendment) Ordinance, 2019
(15 of 2019).

By order of the Govemor,

B, G H,rnntonexlru,.
Iaw Secrctary.



[Translation 
_ 
in English of "201e-oer (oropfiu:l cd,ogltoo]os odso .

(oeo@ol) acdrut<ndmy' published under the authority of the Govemor.l

. ORDINANCE No. 15 OF 2019

T'I{E NON.RESIDENT KERALITES' WELFARE (AMENDMENT)
, ORDIN"ANCE, 2OI9 

^
Promulgated by the Governor of Kerala in the Seventieth year of

the Republic oflndia. 
AN

ORDINANCE

furtler to amend the Non-Resident Keralites' Welfore Act, 200g,.

heqn&e-Wrcrc.es, the Non-Resid€nt Keralites' Welfare (Amendneng
Ordinance, 2019 (8 of2019) was piomulgated by the Govemor of Kerala .

op the 8th day of January, 2019;

' ANo Wnlnees, a Bill to reptace rhe paid Ordinance by an Act of thc
State If,gislatw€ could not be inrodrccd iq aod psssed by, the kgisfutive
Asse,rnbly of the State of Kerala during its session which commencod on
the 25th day of January, 2019 and ended on the l2th day of F$ruary, 2019;

Ano Wneners, under sub-clause (a) of clause (2) of Article 213 of
tbe Constitution'of India, the Non-Resident Keralites' Welfare
(Amendment) Ordinance, 2019 (8 of 2019) will ceas€ to operate on th€
8th day of March, 2019:

- ANo W4enses, difficulties will arise if the provisions of rhe said
Ordinance ar€ not k€pt alive;

Ar'ro Wuenres, the kgislative Assembly of the State of Kerala is not
in session and the Govemor of Kerala is satisfied that circumstanccs exist
which render it necesqary for him o take immediale action;

No% THEREFoRE, in exercise of the powers confened by clause (l) of
_ 
Article 213 of the Comtitution Of"Indi4 tbe Governor of Kerala is plgased' to promulgjate tti foltowing Onlinance:-



L Short title and commencement.4l ) This ordinance may be

called the Non-Resident Keralites' Welfare (Amendment) Ordinance, 2019.

(2) It shall be deemed to have come into force on 22nd October'

2018.

2.. Act t0 of 2009 to be temporarily amended.-DtxirLg the period

of operation of this Ordinance, the Non Resident Keralircs' Welfare Act'
2008 (10 of 2(X)9) (hereinafter referred to as the principal Act)' shall have

eftct subj€ct to the amendments specified in sections 3, 4 and 5.

3. Amendment of section 2.-ln section 2 of the principal Act'-
(i) after clause (g), the following clause shall be inserted.

napely:-
"(ga) "Dividend" means' the share of profit on the invested

amount, given to the investor by the agency who receives investments

under Non-Resident Keralites' Dividend Scheme;";

(ii) after clause (m), the following clause shall be inserted,
namely:-

' "(ma) "Non-\esident Keralites' Dividend Scheme" means the

no4-resident keralites' dividend scheme framed as per section 8A of
the Act;".

4. Insertion of new section 8/.-After section 8 of the principal
Ac{, the following section shall be inserte4 namely:-

*EA. Non-Resident Keralites' Dividend kheme.-"lfu' Govenrment

may frame a scheme .for receiving deposits from non-resident keralites

and giving a monlhly dividend to the @sitor consequent to the utilization

of the same, in the .manner daermined by the Govemment' alongwith the

shaie of Government. For the implementation of the scheme so framed

and for other welfare activities of non-resident keralites, the Board may'

with the prior approval of the Government setup institutions as per

section 14.".

5. Amendment oJ section ,14.-In secrion 14 of the principal Act.

after the words, figures and symbols "Co-operative Societies Act' 1969

(Act 2l of 1969),'the words, figures and symbols "the societies under

the Travancore-Cochin Literary, Scientific and Charitable Societies

Registration Act, 1955 (Act XII of 1955)" shall be inserted.



6. Repeal ond saving.ll\ The Non-Resident Keralites, Welfare
(Amendment) Ordinance, 2019 (8 of 2019) is hereby rcpealed.

_ (2) Notwithsunding such repeal anything done or any action taken
under the principal Act as amended by the said Ordinance, shall be
deemed to have been done or taken under the principal Act as amended
by this Ordinance.

P. SATI{ASryAM,
GOVERNOR..


